IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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fid ,Ghouse
see Applicant
And

1. K.K.Parakalam
General Manager,
I.G.Mint, Hyderabad,

2, Ahluuvalia, IAS,
Secretary,
Ministry of Flnance.
Union of India,
New Delhi.

«+s Respondents

Counsel for the Applicant : [MY/siS.Tripura Sundari

Counsel for the Rsspondents : Sri V.Bhimanna, CGSC
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CORAM 3

THE HON'BLE JUSTICE SHRI M.G.CHAWIHARI : VICE-CHAIRMAN é”’ -

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A)
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Orel (Orders per Hon'ble Justice Sri M.G.Chaudhari,
Vice-Chairman).

Mr.Y.N.Srivatsav for applicant. Mr,N.R.Devaraj for

the respondents. The learned counsel for the applicant

order and @ nsicnary Bnd monetory benefits have bsen given
to the applicent. Hs therefore do not wish to press the

petition, The petition is accordingly dismissed as infruc-

tupus, No costs.

(H.RA JENRASAD)' (M. G.CHAUDHARI)
Mambar_{A) Vice-Chairman ;
R !
-..,_‘_\_H‘-, ' .
Dated:_6th_September, 1996, ﬁ“”’[‘?%x»n,

Dictated in Open Court, D“?‘j—;\ Q:»AMJ\LD cc
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